TO BE PUBLISHAD IN PART IT SECTION 3(ii) oF THE GAZRTTR CF INDIA
GOVERNMENT OF INDIA

MINISTRY OF PINANCE _

(DEDARTMENT OF REVENUE AND IHPURANCE )

LI B

WBYW IEIHT: TEE|20th September, 1975,

NOTIFICATION
(IFCOME TAY)

-ﬁb.1085{F,NOQ4O4/53/75~ITCC): In exercise of Hhs powers conferred

by sub-cleuse (iii) of clamse (44} of Section |2 of the Income-:mx
fety, 1961 (43 of 1961}, the Central Covernmend nereby anthorises
Shri 4.U. Kilm i who is g Gazetted Qfficer or Fhe Central Government

to exercise the powers of the Tax Recovery COffficer under the Sald iCtH,.
2o This Notification shall come into force|with immedigte effect,

8d /-
: (V.P. Mittal)
: Deputy Secrebary to the Government of Indig
The Mansger, _
Government of Indig Press,
New Delhi, '

No. 1085 (F.No,404/63/75-1TCC)
Copy forwarded tose

s ALl Commissioners of Incore~tagx,
2, All Directors of Inspection,
2% The Director, (0&4S), New Delhi (5 copiss),
fe The Director, IRS(DI) Staff College, Nesuis.
5. The Comptroller & asuditor General of Indis, Yew Delhi (25 copies),
6. The Chief Secretary, Government of Gujarat, hhmedabad,
7o The Accountant General, Gujarat, Ahmedebad,
8, Shri p.H, Remchandani, Joint Secretary and Idgal Mviser,
Ministry of Law, New Delhi,
9. All Sections and Officers in Boardts 0Office,
10. Bulletin Section (5 copies),
11, GQuard File, :
12, The Commissioner of Income~tax, Gujarat I, Ahnedabad,

,{pf@C/ITCC/1100/312/38?/75



